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(1893) 01 MAD CK 0014
In the Madras High Court

Emani Subbiah, alias, Suryanarayana, minor by his mother, APPELLANT
Kallery Bapusomadevamma.
Vs

Emani Jogayya RESPONDENT
Date of Decision : 09-01-1893
Acts Referred:
Citation : (1893) 3 MLJ 46

Judgement

1. We think the Subordinate Judge is right in holding that the value of the whole
property determined the jurisdiction and not the value of the moiety. An adopted
son is an heir as well as coparcener of his adoptive father and the right which the
plaintiff sought to establish was a right to the whole property. This second appeal
fails and is dismissed with costs.
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